IN THE CENTRAT. ADMTNISTRATIVER TRIRUNAT, : HYDERARAD RENCH

g | AT HYDERARAD

3, CP 14/2004 in OA 1573/1997
&~ Date of Order : 26.2.2004

Poatwaon: -

basabandam Mahaswar +...Patitiocner
And

C.Danial,

The Superintandent of Post Offica,
Cuddapah Divn., Cuddapah. . .. .Raspondant

Counsasl for the Applicant : 3ri Krisﬁna Daevan )

Counsel for tha Raspondent : S8ri V.Raijeshwar Rao, Addl.CGS8¢C

CORAM;
THE HON'BLE JUSTICE SRI K.R.PRASADA RAO VICE-CHATIRMAN
THE HON'BLE SRT S?K.AGRAWAL : MEMRER (A} A

{Order per Hon'ble Justice gri K.R.Prasada Rao, VC),

Tha patitionar filed tha brasent CP saaking for takipg

action for contempt against tha raspondants for not complving the

ordergﬁyin raviaw WPMP SR No.126380/2002 in WP No.16546/199p"

diracting the competent authority to go into the vaerasity of th
[‘ A Lok 2:.&’ 4 {?.ubl_d &eﬂ-« Lo A R«v{._u—u\fo‘-f 4.

3F 2 4+, who is applicant in OA 1%73/1997 and to take _
fdacision in the selaction of the potitioner in accerdance wi£ 
the law, In our view, the patitionar has to move tha High Couj‘
of Andhra Pradash for non compliance of the diraction issued

th’.U—a.“(—-J — e .
8314 ¥Wr+t Patition and thig Tribunal has no iurisdiction ¢t

antartain this petitioon . beéere-%h&s—ﬁ%?ﬁﬁﬁai. Hence CP is

disposad of ag not maintainable giving liberty to the patitionar

to approach the High Court of Andhra Pradaesh for tha necassarvy,

r@lief.
2. No order as to casts,
o bl |
{S.K.AGRAWAL} {(K.R.PRASADA RA
Mambar {A) Vica-Chairman

Datad: 26th February, 2004,
s Dictated in Opan Court.
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